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1. List has been revised. None appeared on behalf of the appellant. 

2. As per office report dated 07.11.2019, based upon the report of 

Chief Judicial Magistrate, Etah dated 11.09.2019, appellant- Smt. 

Meera has died.

3. Taking into consideration the aforesaid report of C.J.M., Etah, the 

criminal appeal qua sole appellant- Smt. Meera is dismissed as 

having been abated.

January 8, 2026
Sanjeet
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